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FROM No. 4 

-RULE 42 (SEE 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUVMATI BENCH: 

ORDER SHEET 

0 ril g il al Pplecation No: 

Mi ~e F~ etit'ion No ;  

Curitetnpt jPetition 

Review :~ppiecation No: 

-APPlebants -. - 	 J) _6_1 

R 	d ant .
es 11n 	s-.- 

.A4 	t,  c ~a f o r th e Apple c apt c~ :  
x 

7  ca': te for * the Re'spondants:- 
r 	 C r, sc 

S 	e 	 .......... NO t 	66 	Regis ry D-ate 	 0 
OrGer f 	

r 

9.6.'2003 	 Heard At. B.p& Borah q  learned Sr. 
Uh iq jV1, ion is j (i 	 Advocate for the applicant. 

The .application is admitted. Call 
for the ' records. 

List again on 11-7.2003 for orders, 

J, 

Viice, ~hai~rman~ 
mb 

	

111.7.2003 	Put up again on 12.8.2003 to enable 3 ~~ L&_V_&_~ - 
, the respondents to file written statement.' 

Orn I 

5 'n MO 	16 	 Vice-Chairman 

mb 

	

9~1  12.8.2003v 	No written statement so far filed by 

W ~J 	 ) 

11 
j2 IL 	 the respondents. Put up again on 12-.9.2003 t-IV G~7 	 f 

to enable the respondents to file written 
statement. 

~W Cal 	 Vice-Chairman 
mb 
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12.9-2003 Present: The Hon'ble Mr.K. ,V. 
Prahaladan. membOIC (A) 

Mr*A*Deb Roy, learned Sr -OC.G.,S.C, 
prays four weeks time to file written 

statement, 

Prayer allowed* List the case on . 	- 	.4 
31.10.2003 for order, 

er 
bb 

31-10-2003 	On the prayer made by Mr*A*Deb RIDN 

learned Sr-C.G.S.C. further four week, 

time is allo0ed to the respondents to 

file written statement,, 

List the case on 10.12 .2003 for 
written statement 

Vice-Chairman 
bb 

0  If 

C/" 
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2.1.2004 	Since the decision has alread y 
been taken in the matter, the learned 

counsel for thepetitioner prays for 

withdraw the application. 

Prayer is allowed and the *A 9  
is dismissed on withdrawal, 

Member (A) 
mb 

d, 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: -GLPIAHATI BENCH 

ORIGINAL  APPLICATION  NO.' ,  __~J2003 

Smt. ~. Oinam Gambhini Devi 	 Applicant.' 
Versus 

Union of India & Ors. , 	 Respondents.!' 

LISTS  CF DATES  AND SYN .OPSIS 

1.~ ll * ~9 02001 

2 1  30.01.2003 

37.1 12i- Ill." ,"2001 

12. ll. ,2001 

4 0:1  24 ~i 	~2003 

5~ 25.4.1003 

Applicant wrote a letter to the Director, Razt: 
Postal service, Manipur Division, Imphal 
to appoint her die—in—herness scheme."i 
Applicant made request to the Postmaster 
General, North Eastern , Circle,, Shillong 
to appoint her in die—in—herness scheme with 
relevant documents ~l 
Appointment letter of the 0, Ibotombi Singh-, 
i,'e,t the father of the applicant. 

Death certificate of the father of the 
applicant.4  
First reminader of the applicant to the Post-
master General, North Eastern Circle,, 
Shillong ~l 
Notification showing the name of vacant post 
and place where vacant.~ 

6 #~ 25. -4.-'2003 	— Advertisement by the Director of Postal 
Service, Manipur, Imphal inviting application 
for the post of GDSBPM under Langthalbal 
Branch Post Office and other places -~l 

7il.  12.1502003 	Letter from the Director,, -  Postal services to 
the applicant, rejecting the request for 
appointment on compassionate ground to the 
post of GDS BPM Langthalbal.B.O. due to 
non—aVailability of vacancy ~~l 

8.1 2 l."5."712003 	Letter to the post Master General, North 
Eastern Circle by the applicant for reconsider,. 
ation and clarification regarding the request 
for appointment under die—in—herness Schemel- 

Filed by D--.1 Borah.,,, I Advocate'il 
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APPLICATION UNDER SECTION 19 OF THE 

ADMINISTRATIVE TRIBUNAL ACT, 1985 

Title of the case : Original Application 

NoJ*2003 

INDEX 

S1. Description of documents relied upon Page No. 

1. Application 1 to 14 

2. Verification 15 

3. Annexure - A(Application dated 11.9.200 1) 16 

4. Annexure - B (Application dated 30.1.2003) 17 

5. Annexure - B1 (Order dated 22.6.1970) 18 

6. Annexure - B2 (Certificate dated 12.11.2001) 19 

7. Annexure - C (Application dated 24.3.2003) 20 

8. Annexure - D (Notice dated 25.4.2003) 21 

9. Annexure - E (Employment notice dated 25.4.2003) 22 

10. Annexure - F (Letter dated 12.5.2003) 23 

11. Annexure - G (Application dated 21.5.2003) 24 

0 , CxPv4kzvk te-'Y-I,  
~6 

Signature'of the applicant 

For use in the Tribunal office 
Date of filing 
Or 
Date of receipt by post 
Registration No. 

Signature of Registrar 
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IN THE CENTRAL ADMINib--T— ' —"'—  KATIVkSTRUJUNAL 
GAUHATI BENCH AT GUWAHATI, 

ORWINALAPPLICATION NO.. _ 	/2003 

Smti. Oinam Gambhini Devi 

D/L Late Oinam lbotombi Singh, 

Resident of Lang%abal 

Mantrikhong Awang Leiki 

P.O. Manipur University 

P.S. Singjamei 

Dist. Imohal West, Manipur 

Applicant 

Versus 

The Union of India,through the Secretary 

to the 	Govt. of India, Ministry of 

Communications, Department of Posts, 

New Delhi. 

The Director of Posts, New Delhi 

The Chief Post Master General, North 

Eastern Circla, Shillong. 

The Post Master General, North Eastern 

Circle, Shillong. 

S. The Director of Postal Services, Manipur 

Division, Imphal. 

13 
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6. The Superintendent of Post Offices, 

Manipur Division, Manipur. 

... Respondents. 

1. PARTUICULAS OF THE ORDER AGAINST WHICH 

THE APPLICATION IS MADE:- 

(A) 	Order dated 12.5.2003 passed by the 

Director of Postal Services, Manipur, Imphal, 

rejecting the application of the applicant Smti 

Oinam Gambhini Singh, purportedly due to non-

availability of vacancy. 

JURISDICTION OF THE TRIBUNAL:- 

The applicant declares that the application is within 

the jurisdiction of this Hon"ble Tribunal. 

LIMITATION:- 

The applicant further declares that the application is 

within the limitation prescribed in section 21 of the 

Administrative Tribunal Act, 1985. 

4., FACTS OF THE CASE:- 

MOST RESPECTFULLY SHEWETH:- 

4(i) That the father of the applicant, Late Oinam Ibotombi 

Singh, a resident of Langthabal, P.O. Manipur University, 

Manipur, was serving as Branch Post Master of Langthabal 

6. G'NA 
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under sub office of Manipur Universiti. He died on 

7.11.2001 while he was serving as aforesaid. The mother of 

. ! the applicant predeceased her father who died in the year 

1994. Therefore, the mother and father of the applicant died 

in the year 1994 and . 2001 respectively leaving behind the 

applicant along with two younger sisters and one brother 

who are - (i) 0. Sushila Devi, (ii) 0. Romabati Devi and 

(iii) 0. Anand Singh. The applicant further states that after 

the death of her father, who was the only broad earner of the 

family, there was none to took after the applicant and her ~ 

younger sisters and brother. The applicant being the eldest 

of all, has been in great hardships to run the family as no 

one'of the family is in employment and the entire family 

was dependant on the income of their late father. Therefore,. 

a fter the death of her father on 7.11.2001, the applicant on 

11.9.2002 filed an application before the Director of Postal 

Services, Manipur, Imphal Division, praying for appointing 

her on compassionate ground. In the said application, the 

applicant mentioned that while her father was in service as 

Branch Post Master, she also gained some experiences in the 

job and' accordingly prayed for appointing her on 

compassionate ground as her father had died in harness. 

A copy of the aforesaid application dated 11.9.2002 is 

annexed hereto and marked as Annexure 'A' 

I 

1J 
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4(ii) That, thereafter, as no response has been received 

from the Director of Postal Services, Manipur, Imphal, 

regarding her appointment on compassionate ground, the 

applicant vide her application dated 30.1.2003, renewed her 

requests for appointment in die-in-harness scheme of her 

a 
father Late Oinam Ibotombi Singh, who was the Branch Post 

Master of Langthabal under sub office of Manipur 

University, Canchipur. In the said application, she had 

clearly indicated that her father was serving in the postal 

department from 30.9.69 till his date of expiry on 7.11.2001 

while he was in active service. The applicant further stated 

that her father was the only bread earner. in the family and 

as such, after his death, the family members including two 

sisters and one brother of the applicant were facing great 

hardships in maintaining their livelihood as there was no 

income in the family. It may be mentioned that the mother 

of the applicant predeceased her father. In the said 

application, the applicant also mentioned that she had 

gathered some experiences in the job of Branch Post Master 

while helping her father during his service tenure. In the 

said application, the applicant also furnished her Bio Data 

including her educational qualifications (PU(A) Pass) and 

also showed her date of birth as 01.02.1973. She also 

mentioned that she is an unmarried daughter of her late 

father and as such, ,there is no impediment on appointing her 

O' &'W 



against the post of her late father who died in harness. 

Along with the said application, a copy of the death 

certificate and also a COPY of the order dated 22.6.70 

whereby the father of the applicant was appointed as Extra 

Departmental Agent (EDA), were enclosed. In the said 

appointment letter dated 22.6.70 it was mentioned that her 

father has been appointed temporarily to act as an EDA 2  

Langthabal EDBO in account with Singjamai Bazar CSO 

under Imphal HO w.e.f. the afternoon of 30.9.69 on a 

monthly allowance of Rs. 25/- plus usual adhoe increases. 

The enclosed death certificate also certified that Oinam. 
'i 

	

	
lbotombi Singh died of cardiac respiratory failure on 

7.11.2001 at 11.30 AM. The aforesaid certificate, was issued 

on 12.11.2001. 

Copy of the aforesaid application dated 30.1.200; 

along with the enclosures namely appointment letter 

and death certificate are enclosed hereto End marked 

as Annexure IBI. 'B-l' and 'B-2' respectively. 

4(iii)That since the applications for appointment on  

compassionate ground werb not considered by the Director 

of Postal Services, Manipur, the applicant again submitted 

. . , an application to the Post Master General, North Easter 

Circle, Shillong on 24.3.2003 as a reminder for considering 

her case in the light of her earlier applications to the 

concerned authority. In the said application also, she has 

C .&, W 
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clearly indicated that her father died on 7.11.2001 while he 

I 

was serving and he was the only bread earner of the fam ily 

and therefore, the family is now facing great difficulties in 

its maintenance as no other earning member is in the family 

consisting of three daughters including the applicant, who is 

the oldest, and a son, who is a minor. The said application 

was filed giving full particulars of her qualifications etc. 

for favour of consideration in connection with her earlier 

applications for appointment to the post of Branch Post 

Master in the postal department. 

A copy of the aforesaid application dated 24.2.2003 is 

annexed hereto and marked as Annexure 'C'. 

4(iv) That the applicant states that the Director of Postal 

Services, Manipur on 25.4.2003 issued a notice informing 

all concerned that some post of Post Masters in branch 

offices are lying vacant against each place details of which 

are mentioned in the notice by showing the serial numbers, 

name of vacant posts, place where vacant, sub post offices 

and date of notification. In this connection, the applicant 

states that the said Director of Postal Services, Manipur, 

vide an employment notice dated 25.4.2003, invited 

applications for filling up the posts of Gramiu Dak Sevak 

Post Masters (GDSBPM) in the place shown in the 

advertisement. The applications were invited -for the post of 

GDSHPMs .  and th; name of posts were indicated in the said 

C.4-W 
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notification including the post of Manipur University sub 

office at Langthabal BO which is at serial No. 26 of the 

advertisement. 

Copies of the aforesaid notification dated 25.4.2003 

showing the' number of vacancies and also the advertisement - 

dated 23.4.2003 are annexed hereto and marked as 

Annexures 'D' and ' - E' respectively. 

4(v) That from the above advertisement as well as the 

notification, it is abundantl : clear that there are 28 y 

vacancies throughout the State of Manipur including one 

post of sub Office mentioned 64 Manipur University under 

Langthabal BO. However, to the utter surprise of the 

applicant, she had , received a letter No. 11- 

2/Relaxation/Langlabal BO dated 12.5.2003, whereby the 

Director of Postal Services, Manipur informed the applicant 

that her appointment on compassionate ground for the post 

of GDSBPM at Langthabal BO under sub office of Manipur 

University has been rejected due to non- availability of 

vacancies. The said intimation was made to the applicant by 

the Director of Postal Services, Manipur quoting a letter of 

the circle officer, Shillong vide No. Staff/175-1/2003 dated 

1.5.2003. 

Copy of the aforesaid order dated 12.5.2003 is 

annexed hereto and marked as Annexure 'F'. 

6.(oa 
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4(vi) That immediately thereafter, on receipt of the 

aforesaid letter, the applicant again filed an application 

before the Post Master General, North Easter Circle, 

Shillong on 21.5.2003 on the subject of "request for 

reconsideration and clarification regarding her previous 

requests for _ appointment on die-in-harness scheme ak-

ODSBPM Langthabal". In the said application, the applicant 

categorically mentioned that the aforesaid order under No. 

11-2/Relaxation/Langhabal DO dated 12.5.2003 is quite 

contrary and confusing that there is no vacancy at 

Langthabal DO whereas the said sub office has been shown 

as vacant in the advertisement published by the Director of 

Postal Services, Manipur. In the aforesaid letter, the 

applicant also informed the Post Master General that she has 

been shown as the wife of Late Oinam Ibotombi Singh, 

which is not factually correct as A* she is daughter of 
A 

Late Oinam Ibotombi Singh and accordingly the applicant 

requested the authority to reconsider her case which has 

been wrongly rejected on the plea of non- availability of 

post. 

A copy of the aforesaid application dated 21.3.2003 is 

annexed hereto and marked as Annexure 'G'. 

4(vii)That the applicant respectfully submits that there is a 

set of rule for postal ED Staff known as 'Post and Telegraph 

EDA (Conduct and Service Rule.1964). In the said rule, the 

0.a,)AAi 
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EDA includes EDA Sub Post Master, ED Branch Post Master 

etc. and the said rule also pro-video for official instruction 

for compassionate appointm6nt to the dependants of 

deceased. The said instruction contains the purpose of 

giving compassionate appointments to one of the eligible 

dependants/near relatives of the deceased/invalidated ED 

Agents to render immediate employment assistance to the 

family which ahs been left in indigent circumstances. The 

delay in finalization of the requests for compassionate 

appointments not only defeats the very purpose, but also 

gives 	rise 	to serious complaints from the 	beneficiaries 

concerned as also public representatives, both inside and 

outs the Legislatures. The said instruction also emphasizes 

that the delay in finalization of such case causes sufferings 

to the bereaved families and delay finalization of such ease 

also causes embarrassment to the department. The said 

instruction for compassionate appointment to the dependants 

of EDA9 has been provided at section X of the aforesaid 

rule and the said instruction being very relevant for the 

purpose of the case, the applicant enclosed a copy of the - , - 

said instruction marked as Annexure 'H' for favour of kind 

perusal of the Hon'ble Tribunal. 

. . 5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

r 
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For that, the applicant, being the -eldest daughter- of 

the deceased late Oinam lbotombi Singh, who died in 

harness while in service as Branch Post Master of 

Langthabal BO under the sub office at Manipur University, 

is entitled to be appointed in the post lying vacant against 

which advertisement was issued in view of the fact that the 

applicant being the requisite qualification and experiences 

for the post, she ought to have been appointed under die-in-

harness scheme as per the instruction provided by the 

competent authority in that regard. 

For that, under the aforesaid facts and circumstances,, 

it is seen that the authority has completely acted 

mechanically without proper application of mind to the ficts 

and circumstances of the case by ignoring the application 
41 

for compassionate appointment as filed by the applicant and 

the same has been rejected on the plea that there is no 

vacancy which fact is completely belied by the 

advertisement issued. by the Director of Postal - Services, 

Manipur. 

For that, inspite of repeated requests from the 

applicant for consideration of applications for appointment 

under die-in-harness. scheme, the Director of Postal 

Services, Manipur, without applying his mind to the facts 

36 

	

	 and circumstances of the case, rejected her ai pplication only 

on. the plea. that there is no vacancy which is . factually n ot 

0  . ~ . Vtwi 
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correct 	in view 	of the 	his 	own advertisement and 

notification of vacancies vide aforesaid advertisement dated 

25.4.2003. 

D. 	For that, in the aforesaid advertisement, 28 posts have 

been shown as lying vacant and the applicant is ready and 

willing to serve in any place as shown in the advertisement 

giving preference to the 'post at Langthabal BO under sub 

office at Manipur University. However, the D .irector 'of 

Postal Services, Manipur, with a view to reject her 

application for,, compassionate ground, incorrectly intimated 

that there is no vacancy only to deprive her from getting the 

job and the said order has been passed with ulterior motive 

and also in malafide intention and therefore, the said order 

is liable to be set aside and quashed. 

E. 	For that,, it is apparent from the advertisement that the 

list date of receipt of applications is 28.5.2003 and as such, 

the Director of Postal Services, Manipur can not and ought 

not to have rejected her application only on the ground o . f 

non-availability of vacancy which is not at all factually 

correct. In this connection, the applicant further states that 

in the advertisement the educational qualification required 

is Matriculation 	qu a ivalent from a Board and the 

applicant clearly indicated in her application that'she is a 

PU(Arts) Pass candidate and her age is also within the range 

as required by the advertisement and therefore, instead of 
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considering her case, the Director of Postal Services., 

Manipur, with A viewlo#harass her, rejected her application 

without considering the Govt. notification issued on the 

matter of compassionate appointment of EDA and 

accordingly the impugned order dated 12.5.2003 is illegal, 

unreasonable,, arbitrary and perverse and therefore, the same 

is liable to be - set aside and quashed. 

DETAILS OF THE REMEDIES EXHAUSTED:- 

The applicant declares that she has availed all the 

remedies available to her. ,  

MATTERS NOT PREVIOUSLY FILED OR PENDING 

WITH ANY OTHER COURT:- ' 

The applicant further declares that this matter was nbt 

filed earlier and no application has been filed before any 

Bench of the Tribunal, and, as such, at present no 

application is pending before any Tribunal or Court of law. 

7. RELIEFS SOUGHT: 

In view of the facts mentioned in paragraph 4 and 

grounds mentioned in paragraph 5 above, the applicant 

prays for the following relief: 

(i) To set aside and quash the impugned order 

No. I 1-2/Relxation/Langhabal BO dated 

12-5.2003 in respect of the rejection of 

C 
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application for compassionate appointment 

passed by Director of Postal SerVices,, 

Manipur, Imphal. 

To direct the respondents, particularly the 

respondent No. 5, to consider the 

application for compassionate appointment 

filed by the applicant against any of the 

posts lying vacant in the State of Manipur 

The cost of the case. 

Any other relief to which the applicant 

is entitled under the law. 

9. INTERIM ORDER, IF ANY, PRAYED FOR: - 

Pending final decision on the application, the 

applicant humbly prays for following interim order:- 

To 	stay 	the 	aforesaid - order 	No. 	11- 

2/Relaxation/Langthabal BO dated 12.5.2003 issued 

by Director of Postal Services, Manipur, -Imphal 

To direct the respondents not to appoint any person 

against the advertisement dated 25.4.2003 without 

witheet the case of the applicant for compassionate 

appointment in the light of the Govt. instruction 

issued from time to-time. 



(iii) To direct the respondents to consider her case for 

compassionate appointment in the light of the Govt. 

instruction and also in the light to the educational 

qualification and age as furnished by the applicant, 

so that her family may not suffer any more for want 

of adequate earning after the death of her father 

while in service. 

10. PARTICUALRS OF THE POSTAL ORDER IN 

RESPECT OF THE APLICATION: 

No. of Indian Postal Order. - 	G Zf q 0 

Name of the issuing post office.- G PC)  

Date of issue of Postal order.- 	A 

Post office at which payable.- Guwahati Head post 

office. 

11. - LIST OF ENCLOSURES: 

As per Index. 

0 &' )r$ i 
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VERIFICATION 

I, Smti. Oinam Gambhini Devi, daughter of Late Oinam Ibotombi 

Singh, 
I 
 resident of Langthabal, Mantrikhong Awang Leikai, P.O. Manipur 

University, P.S. Singjamei, in the district of Imphal West, Manipur, aged about 

30 years, do hereby verify that the contents of paragraphs 	4(i), 4(ii), 

4(iii), 4(iv) and 4(vii) 	 are true to my knowledge, those made in 

paragraphs 4(iv) and 4(v) being matters of record of the case 

are true to my information derived therefrom and the rest, are my humble 

submissions before this Hon'ble Tribunal that I have not suppressed any material 

fact. 

I 

&- "'V, 6 0-'Yy~ 	 t),- -f -I' 

Signature'of the applicant 

Date : 
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of 13j:aii, '. i) P,A- t 11.4ts0dr 	 uncle- 

Aod Illy 11io-Anto lvx iilno titri -iilb hiara 
wa undifr e  

NARL 

AD D 1 )  E. 

Ed 1.1c -i t io i m I 

.3f Dirth 	 1 -7- 1 V7 :3, 

Natlt"11'111ty 	 Tridinn 

liftritial Ntnt"w 	 llnmorrl 

r uhall %-,,er ramin grtAtoful and thmnhful to YOU 

yol,j I-jo ,,jj(j kj.nrily appoint mn r)tj 

A oupy ot dflath u0rL 1 k ,1u 4 "L 41 - 
A c0py- CA All jppQ4jjtf ,Ajjt urdar 
qiwin by Buillyr. 
p I I () t 0<;n -,v w! my )rdw4i 61- -jus;. 
0mrtir 47ntllfte 

Y:iun. 

rho Yu 3. 

(7,A"JIMIT VFW! 
;:VO ~ (L) Qo 11jotombil BIng 

A 

OL 

V 
INN 



OFFICE OF THE SUPDTe  OF POST OF'FICFZ t s)(ARX-PUR 

HeMO N09 H-43/X - 	44,t*d Imphal the 22nd  JURS970 

r4ri 04botmIt Slngh:eon of 0aftijagni $:1 
of vinag* tm, te 	 . - It . - , Xzutrikhmg, has boon app 411 

Ai . Sn.&D*A# Langthab#1 Ne wli, 
it., b,  act 	 L: Bazar Go 896 0  X*4*r I 

adhoo.  jmV*&4** 

N*]K,Routh 
aupdfo of Post Offices, 
Manipur Divn s j jmph6Lj,9  

Copy tal. 	
4! 

Is The 00stmaster t  Imphal, He will please 
Ift-t*_ Pt ~arly whether the-49cur Ity bm4 

'his t0ee -  bequ of 
Poll 	d- "I ti or 	 a gj, scriptivo m  

- por 0 	and I ded priV-orty 11. 
IDA Lq a sent!  barewi%b, the' 

'eachev ot QDvtv i;10Pv&-ft64~ Ike Wmeapt. 
of V" ptow be 04tWA0404 

11NOWtor of ' Post - offie gsv  1**Ia 

2he IDA$ 16angtheb -2 9  

SuperiabodenU 

I 
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oj~n, 7— 	~P erz,  

1'-c-e'JP 	 k7 	I 
1~ - 3,0 A-rh . 
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~ (OlZiAN GAMOHIN1 DEVI) 4u- 

RO  

Th PO m t Master Genct.ral 
North Laistern Circle, Shillong 
Pin No. 793001. 

Subt- PrMest for movointmonnt, to,  tl m ,ir 	,),r%t of 11ronch 
r)c ,rt 	un(lor thr 	 q 0 a V- h o mo 

Rf'smect-able Sir, 

with Okle vubvmlsmalqo,~ I tho- m-W 	nod ~ e h,mve tant hor-our to 	-h 	 Ud 

	

fn).19WI~-~"(1 -g* ftw, 	ni, 	 Y 	i'f jpj~ ' 
favour of your kind c4,.)ns1OprAtiojj ab_cl 

	

y, 	'I't ~tiq a- ~: 

T~ ja 4- S i r, my fmt.*1hp:r-( ,Lm11e) 01r.vP 11)o Ot i, Singh, whO was I 	),illmp 	Lmn9thalom wnrkinq unenr Pontal Dkmartment! a 0 0 
expimd on 7th 14r)v. 200 - 1 u~hlle he war, vrrvjn,~,  Late 	- h( 
sl&s tht only cArninq,rv,,-n1brr of our kelt-nily 	

V 
4,0%41 , family is in 

trouble. without earning person tho frimily Is consinting 
3(thre,e) membcrs I the cl,dest (dnu(;htc-r of the f,-1,mily. 

So, I thcrefore mquont you t~j mt' 
Master General look in tO tho matter and mr4y kinrlly nppoint 
me un 0 o r d i o-  i n- ha r ne r, g; -, rc h f.)me a r, a B. V1  . 1..41. L n n (,i th at a I p u n do r 
your Xind conni&e ~ rntlon. 

My full particulars are given)6,belows-

03.N.AI4 GAMnIONT P 1.11T 

F a thr r t a N a me i Latfa Oinam lbotombi S l~nqh 
A d M rp v ~vi 	i Lanrjthabal 

Date of' Birth 1 1.2-73 

5. r ~! u v,-,N t i o nt I 
qu,  al if ication i P.U.Arts Penn-id 

b . N 	-I a Y", a 1 1 ty 	X r. 6. 1 ar. 

Marital sunt-us a Uom ~, rrled 

rc;r thin act of yq*%3r- kinemens 	yh*_jj ppmelp qrg ~ tefpj 
a n d t1nmr)"ful to you. 

The 



T,  
Wf, 'Ll 

r  C)iF - POSTS DEPARTIM.'", 	 OSTAL SERVICES 
OFFICSOFT 0)t ~,;F.CTORP 

PHAL 795001 
JJ WE 

~re "n bilia I 	nto. 
the ~:)Ijo~wihg dates for r~bruit,416,-  

deiijiled belljow aire eses .......... 
SA~Pcyst 	Dati ef -  

n. L 

I 

~i6tbUnq So- 
01 dL.21 .94.  

-dD- ~Omboi SO 0. 
-0-  ~;Pel So 

L Nvrgba So, 	do 
0 	YWnqpckPj SO' 

~o 
"WidL21.11 -:01  
do.  O~ 	Yj 

-so uamto 	-40  
So Bis~,,anpur SO -0-  

"WUN i,  I ijaCIM 
— 	 0 Ijngw Utan S 	-do- 

11. 	 Ukhrul SO 	-do- 2 	d 	
pu~~ ttlnq SO 12.- 	-d 	 -do- U:11.ul SO 

13 	_d 	

phur,'Icham 00 -d 	 I 	 -do- 
iBO 	Nungb3 SO 

14. 	-do- 	 Th:: 	SO 	A-llG0  -cVJ 
-do- 	Jji a.Tntd 80 	 -2-C2 =2 c ~,_ 23 

	

S:ngiamel 	M/GDS-Recr/ 
'-do.. 	Lan~Ulabal SO 	 , 30 1 CLOO 

	

B~~r so 	2C, . 

~ Chjrac!~:!ndpur MOG ~00 , e:)- 
-do- 	Karrial SO 

Saw; $0 17. 	
%, : ,-~kerg Ngulrou SO -do- 	 210,33 24 C)3.rj 

q,abovO POst l5 ,bc'r"' 7 'Ssucj' u  her  c!3fzj;,c~:;  n~pjjc_ztjon for 

it ~rtly. 	 rd/- R."K.WSIngh, Dircctor P.C'-!L 
Mrinipur, 

Ul~~
_ -21=91h 

CA'A 
1 4 J."L Atlx 



7S [ ~7`DIA 

	

~K` 3 	7- 7 2~1 Q.) U 
FICEbF THE c'NECTOR POSTAL SERVICES 

r0ARIPUR, 17!,PHAL 795001 

N077CE 
DL 25-04-2003 

No. A-I/GDS-Rectt/2003: Appl:calions are Invitedfortho postof GRAMIN 
DAK SEVAK POSTMASTERS althe following Branch Post Offices listed 
bc,ow. Application should be enc!osed in an enveloped superscribed 
'APPLICATION FOR THE POST OF GDS BPIM AT- (Name of branch 
post &.Ico)'addresaed to The D'k.ector PosW ServIcos, Manipur,.Ifr.phd 
v I -TI)e Imt. data - for receipt of the application Is 28-05-2003. 

dile ~%) not'lae entertOied 

	

4 	OST 	H hE TWbib"'  Er. WCH 	'OF~iag %V 'L 	STS.'OF GDSBPrZz NAE' 
V  A A^  IT 

Namo of.BO 	 N' am'er'o-  f Ap"qount Office 
1'. Sungo Cheru UQ 	 1113irilbol SO' 
2. Wri~rirni  80 	 Nambol SO, 

mayang BO 	 Nl~rfibol SO ~,  na. 
%7n9thoukhond 80 	Bisheripur SO 
ICiongbung BO 	 BlahanpUr SO 
SItr_ so 	 Patio) SO 
UmC%w 30 	 Ya!rlpok M. 
Lcurcmbam BO 	 Yalripglt SO 

9, Yrt!r1polk Tullhal BO 	YajrIpok SO 
-ngp&ng, ,9O. - 	 RuIrigba,  so" 

11: Longpl BO 	 Nungba SO 
12-ttaholmcribl 80. 	 Kalapaher SO 
13. J. Phaijang 80 	 Motbung SO 
U. '.'--Iba BO 

i 	
_Iftrarn SO 

	

5. Mckeng Ngulrou BO 	SaIkul SO - 
15. Fhungcham BO 	 Likilrul so 
17. Puohing BO 	 Ukhrul SO 

'IS. Tcngkhul Hundung BO 	I-Itan SO 
19. Kangval Bazar BO 	Churachandpur MDG 
20.1 

- 
*=ulkol BO 	 Churachandpur MDG 

21. Lellangphal BO 	 Thanion SO 
2' 2). Thangal Surung BO 	Pangel Yongdong SO 

Kongba Bazar BO 	Singlamel Bazar SO 
Kodompokpl BO 	 WangoISO 
UShelkon 80 	 Slngjamel Bazar SO 

ft,7~~ngthabal BO_--,'*Wf`IanIpur University SO 
Central Agriculture UnIv. 80. Lamphelpat SO 
Lcngjlng Achouba BO 	CRPF Camp LangjIng SO 
A candidate for the above post should have the following critcria 

1. 	Ar.2 : Should not be Icss than 18 years but below 65 years as on 
26-05-2003. 
11. EDUCATION QUALIFICATION : Matriciulation or Equivalent from a 

14 

	

	re=a3d Board. Selectonwtl be made on the basis of marks obtained 
'n t,,1311;;~culatlon or equlval.-n' t examination only. Welghtag3 w":l not be 

t ter any qualification high3r than 
, 
matriculation. 

:11. [he Candidate need not b3 a ~~rmanent resident of the post Wltag 3. 
any candidst3viti3 Is 	must, before appointment to the 

	

~A 	--)- 	 I - ~t, t.%a up h1s residsnco .  In tti ,)% "',::go. 

C~,,,d:date must be abli tn- provido-spaco for the fundonlng c. 
PC7  t  Lxx i 	office at the 	::go. 

41. 	12 Cand'd::te shou!d hajo adequagg idependent m3ano c' 
i ~ --,* ~-11 - 1. Income or pror, r] in '~ . 3 name of their guard ~ans will not 
r--,-" - ti= cligible'lor cons1 ~11::rat,= for appointment as ED Agent~, . 

ic,  may b3 given to 'hoso c:tnd!datcs whose adequaj m::ns 
V %W'.1codfincome is derlvcd from 1--nded property or lmrrovablo asrxtz. 

	

'I 	
tcy,erc otho-oilso eliglb!e !or 1;i3 appointment. 

A. A1 those individuals vi- o have already applied for a partIcu!ar po ,:t 
oC:_'e_3P1,J need not apply again end their original applications w' ~Il bo 
~cn!; ~d=edl forselection ag-!r5t tho post forwhich they have app!ied for, 

Vy candidate apply _ig for =re than 1 (Ono) post shou!d subm ~l 
thefr epplications separately lor cach post clearly mentionmg the name 
,;f the pest applied for. App! ,caton submitted jointly for two or more pcst 

,If not. bo  entertainedfor a!I thi pcst named, but will be includcd as an 
Cp%:=`cn for the first post ;,i the eppf ~cat!on, 
!3 ', j--,1=LARS OF DOCW!7 ~7S: 

T 	g doc il~z follc%%P 	Oiculd be enclosed alona h tl ~ 

for tv poct of CDS-~­ -  I# 
1 ~~J%o) am:;tcl co- 1= A 	nssport size phctoCrca p 	 Ph3 

:S 	=,j as of cr-- .". -n­~7 u d fast!mon!sf§ In proof of-a-~3 ry" 

3'. '4'-  s`twed Inco, mo oe%" ~wl; :.,? _.~3dby irevenuo authority. 
4 	ropy of d: -:,j.r r ;r r.-oof of property holding. 

C,  coloration that t."o Car.t'datol.3' will pe ible to proi 
_-xcrr.modaton for fur, -,~on!nj, c' E -,o branch post offico. 

Olt- 	
DcWled Informaficn tray I-:; obtained from the abov3 Sub-Pc. - - 

o",tal Serv,'---  s,'Manipur, Imphal. t c::3 and the oto Dirce,:~-  2 	3 
.3. SIn,,h,  Director Po,,AnI Sarv'c 

M  ' anipur, ImphA  :7C:00 
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